
TN OPEN CULRT 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

AL 1AHA BAD BENCH A LIM% BAD 

C IVIL 	. CONTE KT PET IT ION NO .176 of 1994 

O.A.

IN  

 No,302 of 1993. 

Lallu hal Gupta son of Sri P. Dash, 

Resident of 209/112, Balua Ghat, 

Allahabad   applicant 

(By Advocate Sri N. L. Srivastava) 

VersLs 

1, Sri B. S . Saxena, Chief Post Master General, 
Lucknow Pin Code-226001. 

2. Sri Shyam Dhari, Senior Superintendent o the 

Post Off ices tAlla habad 	Respondent 

(By Advocate Shri N B. Singh) 

Hon ible I. S. Das Gupta, Member-A, 
Hon 'ID le Mr.  . L. Verma4  *mber-2.  

RDER 

(By  Hon. it S. Das Guetat.lkbraber- 
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